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MR. DEPUFY-SPEAKE : He May 

continue his speech on Monday because we 
have to take up non-official business now.

fSJOItrt*

PRACTISING ARCHITECTS BILL*

SHRI KL. LAKKAPPA (TUMKUR) :
I beg to move for leave to introduce a BUI
lo provide for the registration of practising 
architects and for matters connected there­
with.

MU DEPUTY-SPEAKER : The question
it :

**t1»at leave be granted to inttodvee a
Bit! to provide for the registration of

practising architects and for matters 
connected therewith/*

The motion was adopted

SHRI K. LAKKAPPA : I introduce the 
Bill.

CONSTITUTION (AMENDMENT) BILL

(Amendment o f articles 74, 73 etc.)

SHRI A.K. GOPALAN (Palghat) : 
I beg to move for leave to introduce a Bill 
further to amend the Constitution of 
India.

MR. DEPUTY-SPEAKER : The question
is :

“ That leave be granted to introduce a 
Bill further to amend the Constitution 
of India/’

The motion was adapted.

SHRI A.K. GOPALAN : I introduce
Bill.

CONSTITUTION (AMENDMENT) BILL*

{Amendment o f Eighth Schedule)

DR. KARN1 SINGH (BIKANER) : I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of 
India.

MR, DEPUTY-SPEAKER : The
question i s :

“That leave be granted to introduce a
Bill further to amend the Constitution of
India.”

The motion was adopted.

DR. KARNI SINGH : 1 introduce the 
Bill.
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